http://JUDIS.NIC IN SUPREME COURT OF | NDI A

Page 1 of 1

PETI TI ONER
MOHD. RAFI

Vs.
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STATE OF U. P.

DATE OF JUDGVENT: 27/ 03/ 1998

BENCH
G T. NANAVATI, SYED SHAH MOHAMVED QUADRI

ACT:

HEADNOTE

JUDGVENT:
JUDGMENT
NANAVATI , J.

Leave granted.

The appel | ant ‘was convi cted under Sections 323 and 325
|.P.C. He had caused grievous ~hurt to Ahned Hussain -
respondent No. 2. His conviction was confirned by the first
appel l ate court and the Revision Petition filed by himwas
di sm ssed by the Hi gh Court.

Learned counsel for the appellant submits that now
there is a comprom se between the appellant and respondent
No.2 and that conprom se has been brought about by the
persons residing in the Mbhalla’ and near relatives. He
submits that in the interest of maintaining goodrel ations
between the parties, it is desirable that this Court grants
perm ssion to conmpound the said of fences.

We have gone through the affidavits filed in this
behal f by Shri Prem Singh, the nei ghbour of the conpl ai nant,
Shyam Si ngh Gahl ot, anot her nei ghbour of the conpl ai nant and
Jam | Ahmed - brother of the conplainant. Al of them have
stated in clear ternms that the parties have wi'llingly and
voluntarily settled the matter.

In order to see that good relations are naintained
between the parties, we grant perm ssion to themto conpound
the said offences. As a result of our granting the
perm ssion, the appellant stands acquitted and is directed
to be released from jail imediately, if his presence in
jail is not required in connection with sone other case.

The appeal is allowed accordingly.




